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cairns administeative miajNAt
PRI^C1I>AL BENCH

NEW DEIHI

O.^A* NO. 2154/90

New Delhi this the 26th day ©f October, 1994

THE HON'BLE SHHI JUSTICE $♦ C. MAIHIB, CHABM^

IHE HON'BLS SHKI P. T. THIRUVENQAD^. MEMBER (a)

Shrl Wazir Ghand S/0 Shri
TakhtuHaia.H. N0.218-A,
Eailway Celeny , Jagadhri
»orksh€p • Jagadhr i» ,
Dlstt. Yamyna Nagar (Haryana)
Presently residing at
4/35, Gita Celeny, Delhi. ••• ^plicant

By <^vecate Mrs. Pankaj Bala Vernaa

1. Unien ©f India threugh
Secretary, Ministry of
Railways, Gevt. of India,
New Delhi.

2. The General Manager,
Neithern Railway,
Baroda Heuse, New Delhi.

3. The AfSd iti onal Ch ief Eng ineer,
Ncarthern Railway,
Jagadhr i Vfca: kshep, Jagadhr i,
Distt. Yaawna Nagar,
Haryana. c** Respendents

By ii^vccate Shri 0. N. Moolri

PRO E «

Shri Justice S. C. Mathur —

The applicant seeks quashing ®f the order dated
l6.11.1984 passed by the /^dit i©nal Ghief Engineer

(weeks) reverting hi« frcm the pest ef Chargeaan

Grade-A ^s.590-750) to the post of Chargafflan Grade-B

O^s.425-700). He has also prayed fer the quashing

ef adverse remarks recerded in tlie character rells

fer the years 1975-76, 1976-77, 1977-78, l980-8i,

1981-1982, and 1982-83, and the ceders dated 28.4.1990,
6. 4.1990 and 6.7.1990 whereby his representations were
rejected,
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2« The applicant was pronoted te the pest ef

Chargeman Grade-A «) Xi«9.i984. The xeversien

•cdex h^nenti^ned hereinabove was passed en
16.11 •1984. gainst the revexsitn erder and the

adverse entries mentiened hereinabove. the applicant

filed o.A* Ne« 23/86 b*fere this Tribunal. The

Tribunal rejected the O.A* ebserving that the learned

counsel fer the applicant had withcbcawn the diallenge

against the adverse entries. The ipplicant thereafter

filed review applicatian asserting that his ceunsel

had net withdrawn the challenge against the adverse

entries and his statement had been wr©ngly recwded

in the judgnent «f the Tribunal* The review

application was disposed of by «:der dated 30.3.199D.

The Bench was n^ satisfied with tiie applib^ant's plea

that his ceunsel had net withdrawn the challenge te

the adverse entries. The Tribunal vvhile disposing of

-tile review application allewed opportunity t* the

applicant to make representation against the adverse

entri»s. Thereafter, the Bench observed, *tlf in such

a revi^, the grading in the confidential r^orts is

changed to his advantaoe.. the petitioner will be
6 -

at liberty to file a fresh application in the

Tribunal in accordance with law, if so advised.*

(oBphasis supplied).

3. In view of the liteirty granted to the applicant*

he preferred representations which were rejected by

the wders nentioned hereinabove. The authorities

have not passed an/ order to the advantage ef the

applicant.
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4« On behalf of the respondents, reply has been

filed and maintainability of the present application

has baen challenged. In the reply, it is pointed

out that a limited liberty to file fresh application

had been reserved in favour of the ^plicanrt. The

^plicant could approach this Tribunal again only
t.

if his grading in the confidential r^orts had changed

to his advantage.

5. Wdfind substance in the defence raised on behalf

of the respondents, find from the judgment

rendered in the review application -Uiat before "tiie

review application was disposed of, the applicant

had retired frcn service on 31.3.1989, The Bench

felt that if the applicant's grading was altered to

his advantage he may be eintitled to some monetaxy

benefits. It is in this context that liberty had been

reserved to the applicant to make a representation

against the adverse remarks. However, the liberty to

approach tills Tribunal is restricted to an order to

his advantage being passed, j^iinittedly, no order to

the advantage of the applicant has been passed by the

concerned authority. The applicant, therefore, cannot,

approach this Tribunal again for quashing the order

dated 16.11.1934 and the adverse remarks mentioned

herein above.

6. In view of the above, the ^plication is disisissed.

There shall be no orders as to costs.

0 3.

( p. T. Thiruvengadam ) ( S. C. Mathur
/as/ Member (a) ChairBian


